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uA Member who hal made a motion 
may withdraw the same by lea ve 
of the House. 

The leave shall be signified not upon 
question but by the Speaker taking the 
pleasure of the HOUle. The Speaker shan ask: cIs it your fleasure 
that the motion be withdrawn ? ••• 

MR. DEPUTY-SPEAKER : He 
has already said and I and you also know 
that this is not a motion. It is a 
statement. 

SHRI K. LAKKAPPA: The rule 
is very clear. 

MR. DEPUTY-SPEAKER It 
is a statement. 

SHRI K. LAKKAPPA: I am 
only reading the procedure under 
Rule 339, which naturally applies here. 
The procedure has been clearly laid down. 
It cannot be withdrawn suo moto, be-
cause he has already moved it. A 
typed note has been sent to the Speaker 
and you hav~ called him. When you have 
called him, Rulf' 339 is to be applied 
and the formality is to bf' observed. It 
has not been observed. 

MR. DEPUTY·SPEAKER : Rule 
339 very clearly states : "A memb~ 
who has made a motion'··" 

Now, a statment under Rule 377 is 
not a motion. 

SHRI K. LAKKAPPA: Is it not 
a motion? 

MR. DEPUTY~SPEAKER It 
is not a motion. 

SHRI K. LAKKAPPA! It is a 
motion. 

MR. DEPUTY-SPEAKER : He 
has given in writing. It is not a motion. 
That is my ruling. 

SHRI K. LAKKAPPA : For a 
motion which has been moved, Rule 33<) 
is to be applied. 

MR. DEPUTY-SPEAKER : Now, 
Sbri Madhukar. 
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MATrERS UNDER RULE 377 

(i) REPOR.TED DEATH OF A PATIENT 
IN P ATMA HOSPITAL 
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Eta Mohan-absent. 
SHRI 

eii) Reported erection of a high wall 
by miIatiry authorities encircl-
ing, thereby Peen) a plantation 
village in Bagalore and causing 
Difficulties to villages. 

SHRI T.R. SHAM ANNA (Banga-
lore South): Mr. Deputy-Speaker, 
Sir t please permit me to make the follow-
ing statelnent undez' Rule 377 regard-
ing the difficulties of the residents of 
the village by name Pinya Plantation 
West of Hospital Town, Bangalore--
56001 5. 

This village consists of about J 000 
semi hutments. The residents are mostly 
from Scheduled Castes. They are resid-
ing here for the past 40 years or 80. 
Their elders have come from Tamil 
Nadu to serve British officers working 
in the Military establishments. Near 
this village tl1(' Italian War prisoners 
were impounded. After World War II, 
these TamiIians made a colony and stayed 
there permanently. The residents are work-
ing in nearby factories or doing other pt'tty 
jobs. The living condition of thesf' people 
is far from satisfactory. They arc- denied 
of all civic conveniences as that of 
roads, Ii~ht or water draina~f'. 

A difficult situation has been creat. 
~d for th('s~ poor Scheduled CaRte 
people and other weaker .ections. The 
Military authoritiea are now encircl-
in, thb village '" erecting a high waD 
~d. I am told. a narrow pa-.,e 
II , or 5 a. wiD be left and I .ID 
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c<'nvinced that this village will become 
a mini ... j ail. The eal th work is complete 
and the wall, I am given to under-
.tand, will be completed within a short 
fime, within 2-3 months. 

Several petitions of. ~e people. t,o 
the authorities (both CIvIl and Mlh-
tary) have not got any relief, 

Before I left f ll' Delhi on 9th of 
March, 1980, I went to the spot an~ 
was satisfied myself that the grI-
evance is genuine. It is a fit case for 
dte intervention of the Central Govern-
ment, 

I make an earnest appeal to the 
Government to intervene in the matter. 
An immediate stay for the construction 
of the massive cOTnpound wall has to 
be given. Suitable relief may bf' given 
after examination of the case. I trust 
that the Government will help these 
poor residents of the village. 

(iii) REpORTED CLOSURE OF ANDAL 
CAPSTORAGE BY FOOD COR.PORATION 
OF INDIA 

SHRI KRISHNA CHANDRA 
HALDER (Durgapur) : l\1.r. Df'puty-
Speaker, Sir, 11 am raising the following 
matter of urgent pubJ ic importance 
under Rule 377. 

The Food Corporation of India 
8.1 closed down 4 months ago Anelal Cap-
Itorage. 600 employeec havt' been thrown 
out of job rotting in the strN'ts and 
facing starvation. On 22nd February 
t1le employees marched to Calcutta 
Zonal Office and staged dharlla for 
restoration of Andal Cap-storag<". 
This Cap-storage is within Asansol-
Durgapur ~a. Sinct' Wt'St Bengal 
is facing a severe drought, thest" stOl'-
agl" were catering the needs of food-
graulS for industrial area of Durgapur 
and Asansol and drought aff('ctt~d dIS-
tricts of Bankura c1nd Purulia. Consi-
dering all these aspec~, I req ueM th(' 
hon. Minister and the Governme-n t to 
immediately withdraw thf' d05le-down 
orders and reinstate 600 employ(·(.~ to 
save from starvation. The Agriculture 
Minister is requested to intervene per-
sonally and nlake a statement on the 
floor of the House. 

(h) SICK "NITS OF AORo-SERVJCE Cb.NTRES 
IN MAHARASHTRA 

SHRI 
(Yavatmal) 
~ir, with 

UTrAMRAO 
Mr Deputy-

your penni.ion, 

PATIL 
Speaker, 
I would 

like to raise the 
of urgent public 
rule 377. 

following 
importance 

matter 
under 

Under the scheme of Agro Service 
Centres for the educated unemployed 
sponsored by the Ministry lof A.gri. 
culture, Governmt"nt of India, and 
implemented by MAIDa in the State 
of Maharashtra, ther~ art" a large number 
ofunits which have uecome sick and the 
entrepreneura who took loan to set 
up such centres are unable to J't1)ay 
loans due to faulty i plojects, infeasibility 
of tractor units, comJ>('tit ion with co ~)pe
rative and h cal markets, faulty pro-
cedUl1" , etc. 

The concerned banks have- filed 
suits against Stich ·~nlts and their gua-
ranteers who had come forward . with 
good motives now have to suffer. 

There is an urgent need for the 
Governm~nt to intervene and get with-
drawn all these kgal proceedings and 
re-assist by giving total inp'rest sub-
sidy, tractor tax C'Xc-mption, for trac-
tors gl veil to such uni ts, etc. or the 
MA IDC should take over such sick 
uni ts and reorganise thes{' units. 
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STATUTORY ~ RESOLUTIONS 
RE PROCLAMATIONS IN RELA-
TION TO THE STATES OF BIHAR, 
GUJARAT, MADHYA PRADESH, 
:MAHARASHTRA, ORISSA, PUN-
JAB, RAJASTHAN, TA~1IL NADU 

A.1\ID UTTAR PRADESH. 

THE MINISTER 0.1" HOME 
AFFAIRS (SHRI ZAIL SINGH) : I 
beg to move: 

"That thIS House approves the 
Proc'amation issued by the President 
on the 17th !;"cbl'uary, I 980 under 
At tIde 356 of the Constitution 
in relation to the State of Bihar". 

~IR. DEPUTY-SPEAKER You 
can move all the Resolutions. 

SIIRI ZAIL SINGH: I beg to 
move: 

"That this House approves the 
Proclamation issued by the rre&ident 
on the 17th February, 1980 under 
Article 356 of the Constitution in 
relation to the State of Gujarat". 

I beg to move : 


